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AUTHORITATIVE ENGLISH TEXT

"BILL NO. 250F 2013

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT)
‘BILL, 2013

(As PasseD BY THE LEGISLATIVE ASSEMBLY)




THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) BILL, 2013

ARRANGEMENT OF CLAUSES

_lauses:
1. Shorttitle.
2. Amendment of section 34.
3. Amendment of section 35.



Bill No. 25 0f 2013

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT)

BILL, 2013

(As Passep BY THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh Land Revenue Act,
1954 (Act No. 6 of 1954).

Be itenacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fourth Year of the Republic of India as follows: -

1. This Act may be called the Himachal Pradesh Land Revenue short titte.
(Amendment) Act, 2013.

2. In section 34 of the Himachal Pradesh Land Revenue Act, Amendment

1954 (hereinafter referred to as “the principal Act”),— o Seenon
(@) nsub-section (1), for the words “by the Revenue Officer
concerned for each estate”, the words “by the Patwari of
each estate™ shall be substituted.; and
(b) 1nsub-section (3), the words “and the Revenue Officer”
shall be omitted.
3. Insection 35 of the principal Act,— Afmcndm_cm
(8] section

(@

(b)

(c)

(d)

in sub-section (1), the words “or the Revenue Officer 3%

concerned” shall be omitted.;

in sub-section (2), the words “or the Revenue Officer
concerned’” shall be omnitted.;

in sub-section (3), the words and signs “or the Revenue
Officer, as the case may be,” shall be omitted.; and

in sub-section (5), the words “or the Revenue Officer”
shall be omitted.
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